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Sanjha Morcha Zira …Respondent no. 8

Additional Affidavit on behalf of R-8 

I, Fateh Singh, S/o Rajbir Singh, Male, aged 37 years, resident of village- Ratol 

Rohi, Tehsil-Zira, District- Ferozepur, Punjab presently at New Delhi, do 

hereby solemnly affirm and state as under: 

1. I am filing this additional affidavit to apprise the court on the relevant facts

which have been missed in the earlier affidavit; consequently, it is requested

that this affidavit be treated as an extension of my earlier affidavit of 10.12.23.

Push for a fresh inspection through NEERI motivated. 

Residents found NEERI compromised with company. 

2. It is submitted that the locals were notified on 3.11.23 that a team from M/s

CSIR-National Environmental Engineering Research Institute (NEERI) would
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be visiting the company for a fresh examination and to take sample of the 

plant's effluents. Residents were shocked to discover that NEERI officers were 

completely compromised and were seen with company's director, Sri. Sapan 

Kumar. The residents found NEERI officials arriving in the vehicle of the 

company. As a result, the residents did not allow NEERI to enter the company 

premises.  

 Company’s push for NEERI is to reverse the damages 

of the CPCB report and state government report. 

Company looking for a fresh stage-managed enquiry 

3. It is further submitted that NEERI officials and the company have a ‘setting’

wherein the company has exercised its political clout to reverse the damaging

findings of the CPCB report and state government report. The company is

currently attempting to undo the harm and turn the clock back by submitting

application (I.A. 813/2023) to this tribunal for a fresh inspection by NEERI,

even though the Chief Minister committee's findings dated 26.3.23 (page 28 of

R-8 affidavit dated 10.12.23) and the CPCB report dated 13.4.23.
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4. The CPCB clearly points to the presence of high concentration of toxic

elements in the ground water of three villages namely Mansoorwal,

Mahianwala Kalan and Ratol Rohi. The findings of the CPCB also points to

the reverse boring/pumping into a particular zone as it stated:

“None of the 29 bore-wells monitored by CPCB teams 

comply with the acceptable and permissible limits for 

one or more parameters, thereby rendering the water 

unfit for drinking.  

 3 bore-well located in the premises of the industry 

were found to be free from heavy metal contamination 

and whereas two bore-wells installed in the same 

premises are contaminated with high concentration of 

heavy metals, COD and waste water through reverse 

boring/pumping into a particular zone.” 

5. Moreover, the report of the CPCB has been fully supported by the report from

independent experts who were nominated by the Chief Secretary, Punjab to

look into the complaints of the residents regarding Malbros Factory. The
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committee report which collected samples within 5 km radius of the industry 

found that:  

“Borewell samples (5 nos) were collected from the 

industry premises along with soil samples (2 nos) 

collected by designated officials from NABI. labs 

independently in presence of committee members. As a 

control measure, six borewell samples from nearby areas 

(within 5 km radius) were also collected to compare the 

data. A total of 13 samples were collected. Based upon 

the test reports by the NABL, accredited laboratories (i) 

SAI Lab (Patiala) (ii) Shriram Institute for Industrial 

Research (Delhi) (iii) CSIR-IITR (Lucknow), following 

inferences have been delineated. 

 Parameters concerning toxic substances including 

lead, chromium, arsenic, polychlorinated biphenyls 

(PCB), phenolic compounds (undesirable in excessive 

amounts) are found in the water samples from 

Malbros industry and values have been found above 

the permissible limits set by Indian standard for 

Drinking water.” 
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6. Further, the Letter of award (LoA) issued to NEERI by the Punjab Pollution

Control Board dated 4.8.23 which is at Annexure R-1 of this affidavit was for

the remediation of the contaminated ground water and soil. That remedial

action does not require a fresh sampling and analysis of the effluents which the

company has been pushing for before the tribunal.

7. In addition, the operations of the company were stopped by the residents and

the factory stands closed since 24.7.22. No purpose would be served for

another fresh inspection when the reports of CPCB and the Punjab government

are clear.

No further investigation. 

People want permanent closure of factory 

8. The residents request the tribunal to give direction for the shutting down of the

factory permanently as only this would instil some sense of confidence among

the affected residents. Over 20,000 people are suffering due to the water and

soil contamination by the company. It is requested that the tribunal first orders

for shutting down of the factory and then it can go into the details about the

remedial actions.
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Death of two residents reported due to pollution 

9. Two residents named Boota Singh and Rajveer Singh have died due to illness

on account of pollution. The video and newspaper reporting along with map

of the area has been annexed herewith as Annexure R-2 (colly) at page no.

11-14.

       Deponent 

Verification 

Verified at New Delhi on the 10th day of December, 2023 that the contents 

of the affidavit are true and correct to my knowledge and belief and 

nothing material has been concealed therefrom. 

Deponent 
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Annexure R-2 
CD 
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Deepak Singh <deepak.singh@hrln.org>

Additional Affidavit by R-8 in O.A. no. 606/2022
1 message

Deepak Singh <deepak.singh@hrln.org> Sun, Dec 10, 2023 at 6:37 PM
To: chairman.ptl.ppcb@punjab.gov.in, chairmanppcb@yahoo.co.in, ccb.cpcb@nic.in, mscb.cpcb@nic.in,
rdchandigarh.cpcb@gov.in, narendersharma.cpcb@gov.in, gurnamsingh.cpcb@nic.in, cs@punjab.gov.in,
ppcbfdk@yahoo.com, msppcb@punjab.gov.in, mattewarasutlejpac@gmail.com, seezobti@gmail.com,
zldmalbros@oasisgrp.in

Dear Sir/Madam,
Please find the advance copy of the additional affidavit on behalf of R-8 (Sanjha Morcha Zira) in O.A. 606 of 2022 
before the Hon'ble NGT, Principal bench, Delhi. Please consider it as proof of service of the additional affidavit by R-
8. 
Thank you,
Regards,
(on behalf of R-8)

Deepak Kumar Singh (Advocate)
Socio Legal Information Centre
576, Masjid Road, Jungpura,
New Delhi-110014

Additional Affidavit by R-8 in O.A. 606 of 2022.pdf
4037K
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